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ment) Bill

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to provide for
fixation of individual respomsi-
bility of persons in authority
with reference to national de-
fence and development of the
countryt”

The motion was adopted.

Shri Parashar: 1 introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*
(Amendment of article 85) by Shri
Prakash Vir Shastri.
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Mr. Deputy-Speaker: The question
is: '

“That leave be granted to in-
troduce a Bil] further to amend
the Constitution of India”.

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Omission of article 370) by
Prakash Vir Shastri.
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Employees Bill
Mr. Deputy-Speaker: The question
is:
“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.
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Shri Raghunath Singh (Varanasi):
We are unanimous in this matter.

PROTECTION OF CIRCUS EM-
PLOYEES BILL—conid.
by Shri Nambiar

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Ananda Nambiar on
the 10th April, 1964:

“That the Bill to protect the
Circus employees by bringing
them under the operation of the
Industrial Disputes Act, 1947 and
the Workmen's Compensation
Act, 1923, efc., be taken into con-
sideration.”

Fifty-five minutes are left. Shri
S. M. Banerjee .may continue his
speech.

Shri S. M. Banerjee (Kanpur): Sir,
I rise to support the Bill moved by
my hon. friend Shri Nambiar. This
particular Bill had the support of all
the Members who spoke. Mr, Alva,
when he supported the Bill, mention-
ed in this House the pathetic story
of those young boys and girls who
are forced to work in a circus and
about the treatment meted ' out to
them.

It is really a tragedy in this coun-
try that those labour legislations
which were passed in this House after
so much of discussion, which accord-
ing to me and ' according to the
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